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Grant of Licences and Permits to Indus-

trial/ Commercial  Establishments in

which Shri R. P. Goenka and members
of his family are partners

1431. SRI MAHADEEPAK SINGH
SHAKYA:

SHRI ONKAR LAL BERWA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the number and nature of licences
and permits issued during the last three
years to industrial and commrcial esta-
blishments in which Shri R. P. Goenka,
a Calcutta Industrialist and members of
his family are Partners; and

(b) the terms and conditions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Ministry
of Industrial Development is concerned
with the issue of licences for establish-
ment of industrial undertakings under
the provisions of the Industries (Deve-
lopment and Regulation) Act, 1951. No
“permits” are issued under the Act. The
following industrial licences have been
granted, during the last three years, to
concerns belonging to or controlled by

the Industrial House known as the
Goenka Group during the Ilast three
years :—
New Sub- Carry-
Un-~ stan- ing
der- tial on Total
takings/ ex- busi-
New pan- ness
article sion
1969 Nil 2 Nil 2
1970 Nil 1 Nil i
1971 Nii* L 2 3
1972 Nil - . .
(Uptoe
30-6-72)
TOTAL Nil 4 2 N
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All the licences have been issued setti
out the usual conditions attached to
licences in terms of the Industries (De-
velopment & Regulation) Act, 1951.
Details of all licences including the
items of manufacture and lice; capa-~
city are published from time to time in
the Weekly bulletin of Industrial
licences. . Import licences and export
licences, Weekly Indian Trade Joumal
and the Monthly Journal of Industry
and Trade. Copies of these publications
are supplied to the Parliament Library.
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Production of Goods by Com-
panies in excess of their
Licensed capacities

1433. SHRI JYOTIRMOY BOSU:
Will the Ministry of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the names of the Companies, In-
dian as well as foreign (separately),
which have been charged with illegally
yroducing goods far in excess of their
censed capacity, during the last three
years;

(b) the nature of charges against each
company; and
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(c) what action, if any, has been or is
beingd t?ken against the companies con-
cern

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR! SIDDHESHWAR
PRASAD): (a) to (¢). No indus-
trial undertaking has ben charged
m a court of law with illegally
producing goods far i excess of
their hcensed capacity, dunng the
last three years. The question of prose-
cution will have to be decided with re-
ference to the facts and circumstances
of each case.

Productivity Movement

1434 SHRI K. M. MADHUKAR :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state .

\ay . - o
ment has noi mififc Rroductivity move:
the country;

(b) it so, the reasons therefor; and

(c) the steps taken, if any, to ensure
better resulls from fhe productivity
movement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Productivity
movement has made 1ts mark m creat-
ing productivity awareness in various
spheres of economic activity This
has led to increased demand for
‘Productivity  services’ from the pub-
hc and private sector undertakings.
In order to meet growing demand,
the National Productivity Council has
been augmentipg 1ts complement of
speciabists by about 12 to 15 per cent
each year,

The NPC has, between 1958-71, con-
ducted about 3,500 training programmes
in various techno-managerial subjects
for different levels of management and
252 training programmes for trade
union officials and workers. Through
these programmes it has trained over
63,000 managerial ]personncl and 4,500
trade union officials and workers. It
has helped over 800 establishments in
improving their level of productivity
through its ccnsl\gtatt'zlcéfy servie;./ It has
organised over 10 & groups/ research
projects to study the problems affecting
industrial productivity. NPC has abo





